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ANNEXURE NO. R 143 /3.

|

' CONSOLIDATED CONSENT AND AUTHORIZATION‘
{C.C. A} UNDER SECTION 25 OF THE WATER 14-17
(PREVENTION & CONTROL OF POLLUTION ) ACT,
1974 AND UNDER SECTION 21 OF THE AIR (
'PREVENTION & CONTROL ) ACT , 1981, FROM THE
REGIONAL OFFICE , GHAZIABAD, UTTER PRADESH
' POLLUTION BOARD ( UPPCB). |

ol

ANNEXURE NO. R8W/4) |
18-22

FIRE CLEARANCE HOUSE TAX , WATER TAX ,
SEVERAGE TAX ETC. RELATED DOCUMENTS ( |
COLLY.)

| VAKALATNAMA
| 23
|

DELHI W’
DATED — 14.08.2024

RESPONDENT NO. 143
M/S RAM VATIKA

THROUGH

Cou sel or Respondent No. 88

JBK SOLUTIONS

Advocates & Attorneys

D-280 , Prashant Vihar; Delhi- 110085
MB. 8178725405 ;9667342509
EMIL : jbksolutions21 (@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI

ORIGINAL APPLICATION NO. 294 OF 2023

IN THE MATTER OF :-

PRASOON PANT & ANTH. ..., APPLICANT
VERSUS
STATE OF U.P. & OTHS. T ———— REASPONDENTS

DOH.-23.08.2024

SHORT REPLY BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 143 : M/S RAM VATIKA

I, ATUL RAWAT S/O SH. RAJENDER SINGH aged about 44 years , Proprietor
of M/S RAM VATIKA COMMUNITY CENTER having Regd. Office at 293-2,
122-1 . VILLAGE SIKANDPUR , GHAZIABAD , U.P. — 201005 do hereby

solemnly affirm and depose as under :-
. 'L’ \\A /\'\\
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That I am the proprictor of M/S RAM VATIKA COMMUNITY CENTER,
Respondent No. 143 arrayed in Amended Memo Of Parties in captioned
Original Application No. 294 /2023 and therefore I am fully competent to
intera-lia swear and depose the present reply by way of affidavit. The
answering respondent craves the leave of this Hon’ble Tribunal to file the
detailed reply if desired or required by this Hon’ble Tribunal at any
subsequent stage. ( Copy of GST certificate & Adhar Card etc. to show

proprietorship of respondent Annexure R-143/1 & 2  respectively. ).

I am well conversant with the facts and circumstances of the present case
and as such I am competent to sear and depose this affidavit on behalf of the
respondent no. 143 , M/S RAM VATIKA COMMUNITY CENTER .

That the answering respondent is running a Banquet Hall / Community
Center since 2023 , having a capacity of 150 Persons with 4 rooms by
abiding all the laws , Rules and Norms w.r .t. Controlling of Water , Air &
Noise Pollutions etc.

That it is the respectful submission of the answering respondent that he has
all requisite permissions and more specifically with regard to NOC from
UPPCB for conducting the above said Unit and is not violating any Law

regayding that sincetha date of its inception.

B
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That the answering respondent is filing the short reply by way of this
affidavit and if required and desired by this Hon’ble Tribunal shell file a
detailed reply for any relevant consideration.

That it is further submitted that respondent has also taken the consolidated

Consent and authorization {C.C.A} under section 25 of the Water

(Prevention & Control of Pollution ) Act, 1974 and under Section 21 of the
Air ( Prevention & Control ) Act , 1981, from the Regional Office ,
Ghaziabad, Utter Pradesh Pollution Board ( UPPCB) with validity from
25.06.2024 to 31.03.2026 . A Copy of the same has been annexed

herewith as Annexure R-143 /3.

That the competent authority i.e. UPPCB after verification and consideration
of documents submitted by the answering respondent, has granted

permission as well as no objection.

That it is also the respectful submission of the answering respondent that he
had paid the appropriate charges and fee for the same and the said

permission is valid from 25.06.2024 to 31.03.2026.

That it is the respectful submission of the answering respondent that the unit

in question has not caused pollution at any point of time since its operation.

7‘/4( 5 Yy
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That it is the further respectful submission of the answering respondent that
the unit of the answering respondent has obtained all appropriate
permissions and is operating as per law, rules and Regulations. ( Annexure

R-143 /4).

That the unit of the answering respondent is legitimate and is not causing air

, water or sound pollution.

That the present Show Cause Notice Dated 02.04.2024 issued by this
Hon’ble Tribunal under this O.A. No. 294 /23 against the answering
respondent without verifying the real facts and Correct Legal prepositions
which has no Legal Criteria , base and force at all , the same is liable to be
dropped / withdrawn from the present proceeding as the aforesaid
application qua the answering respondent is not maintainable as the same is

incorrect on facts and Law.

That the answering respondent undertake to abide by any / all laws , norms ,
Guidelines , Directions w.r.t. Pollution Control Measures of this Hon’'ble

Tribunal or / and the concerned Authority .

That it is prayed accordingly. W‘ z_k\’

//’/ /

\ \I\ C""

\"\?ﬁsi ¥

DEPONANT/ RESPONDENT
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VERIFICATION :-

| / !\Ub 707A
Verified on this 14" Day of August , 2024 . that the contents of the
atoresaid affidavit are true and correct to the best of my knowledge

derived from  beliefs and documents and records available. Nothing

material is false and incorrect and nothing is concealed there from.

DEPONANT/ RESPONDENT

THROUGH

SUNIL KU
(Advocafe

JBK SOLUTIONS

Advocates & Attorneys

D-280 , Prashant Vihar; Delhi- 110085
MB. 8178725405 ; 9667342509
EMIL : jbksolutions21 @gmail.com
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Government of India
Form GST REG-06
[See Rule 10(1)]
Registration Certificate
Registration Number : 09ATNPR5030M1Z3
1. |Legal Name ATUL RAWAT
2. |Trade Name, if any RAAM VATIKA COMMUNITY CENTER
3. |Additional trade names, if
any
4. |Constitution of Business Proprietorship
S. Qggir:::sof Principal Place of |Building No./Flat No.: 293/2-122/1-B, SIKANDERPUR, SAHIBABAD
Road/Street: HINDON AIRPORT ROAD
Nearby Landmark: Hindon Airport
Locality/Sub Locality: Sikanderpur
City/Town/Viilage: Ghaziabad
District: Ghaziabad
State: Uttar Pradesh
PIN Code: 201005
6. |(Date of Liability
7. |Period of Validity From 06/12/2023 To Not Applicable
8. |Type of Registration Regular
9. |Particulars of Approving Centre
Signature
Signature Not \_/;Liﬁ d
Digitally signed b GOODS AND
SERVICES TAX NETWORK 07
Date: 2023.12.06-07:15:19 IST
Name Avnish Kumar Tyagi
Designation Superintendent '
Jurisdictional Office Ghaziabad Sector-12
Date of issue of Certificate 06/12/2023 ]
Note: The registration certificate is required to be prominently displayed at all places of business in the Statéf ]

This is a system generated digitally signed Registration Certificate issued based on the approval of application granted

on 06/12/2023 by the jurisdictional authority.

y g
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Goods and Services Tax Identification Number: 09ATNPR5030M1Z3

Details of Additional Place of Business(s)

Legal Name ATUL RAWAT
Trade Name, if any RAAM VATIKA COMMUNITY CENTER
Total Number of Additional Places of Business in the State 0

1 Annexure A
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Annexure B

Goods and Services Tax Identification Number: 09ATNPR5030M1Z3

Legal Name ATUL RAWAT
Trade Name, if any RAAM VATIKA COMMUNITY CENTER

Details of Proprietor

1 Name ATUL RAWAT
‘M. Designation/Status PROPRIETOR

Resident of State Uttar Pradesh
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TN Uttar Pradesh Pollution Control Board

\"’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828.272083 1, Fux:0522-2720764, Email: info@uppcb.an, Website: www.uppch.com

212494/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2024 Date: 25/06/2024
To,
M/s
RAAM VATIKA COMMUNITY CENTER N ~ .
RAAM VATIKA COMMUNITY CENTER, 293-2,122-1, VILLAGE Application Id- |
SIKANDERPUR, GHAZIABAD, GHAZIABAD,201005 L 26730937

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RAAM VATIKA COMMUNITY CENTER located at RAAM
VATIKACOMMUNITYCENTER,293-2,122-1,VILLAGE SIKANDERPUR,
GHAZIABAD,GHAZIABAD,201005. subject to the provisions of the Water Act, Air Act and the orders

that may be made further and subject to following terms and conditions :-

1. This CCA RAAM VATIKA COMMUNITY CENTER granted for the period from 25/06/202
31/03/2026 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Banquet Metric Tonnes/Day

Hall/Community
Center For 150
Persons with 4 Rooms

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity (KLD) | Treatment facility | Discharge point
Domestic 6.0 KLD STP Drain

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii)  The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

 sNe | Paameter | Standard

(iv)  Sewage Treatment and Disposal:- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality. In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

SR
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(Ilspulchcd‘immediulcly.
) . I'he treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
con IV S0 ac ach; : . ' '
tnuously so as to achieve the quality of the treated sewage (o the following standards.

[SNO.

. Parameters [ Standards
1 BOD (mg/L) | <30mg/l
2 [ TSS (mg/L) | <100mg/|

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Type of fuel | Stack no Control | Heightof |

Pollution Device | Stack f

| Source R J - ;
Emmission Quality Standards

!S No. /I Stackno 4 Parameters Standards |

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

[Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
|db(A) Leq I
Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 | 65 | 55 | 55 | 45 | 50 | 40

—

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department ol
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

<)
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Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of n

compliance of this direction, your consent will be revoked by the Board. ‘
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. ll‘will be the
responsibility of the industry to comply with the various conditions of the NOC obla!ned from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- .
I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit. .
Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point

J.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

I.Unit shall submit NOC for abstraction of ground water from UPGWD.

2. MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

3. Unit shall comply Hazardous rule 2016 and Solid waste rule 2016 as amended.

4 Unit shall ensure to development of green belt based on Miyawaki method.

5. Unitshall comply Plastic waste management rule 2016 as amended.

6. Unit shall comply directions issued by Hon’ble NGT/High court/Supreme Court/CPCB/CAQM/UPPCB

time to time

G



ViKas b i mava
Date:
Mishrazzss
REGIONAL OFFICER, GHAZIABAD

Copy to:
. Digitally signed
CE VIkaS z':IhnM'hn
O-1, UPPCB, LUCKNOW Mishra "

0530

REGIONAL OFFICER, GHAZIABAD
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UReU-F (HcUD-9)
3% wd St GREMYAUT U BT AdI-IdhU]

YIS} H@M: UPFS/2023/75859/GZB/GHAZIABAD/4738/CFO
fe1i®: 11-03-2023

uriford fben o @ fb Hf RAAM VATIKA COMMUNITY CENTER (Ma-/dfdgri @1 -1) udl |
293-2,122-1,VILLAGE SIKANDERPUR,293-2,122-1,VILLAGE
SIKANDERPUR,GHAZIABAD 8%l - GHAZIABAD forad

0

RAAM VATIKA COMMUNITY CENTER 1 6.00 mt.
4T wiie ufaar 1500.21 sq.mt @1 4aq @1 3fU T RAAM VATIKA COMMUNITY CENTER (49

il sfidt sryar et @1 ) gR fbar S YeT ®1 3% g1 vad H wfi Faro ud afd gren
arawrd woflomfto wd dddt uRdg TEe R & EouT0 & R vae H RAfid sTaws @
sgRequr fasar o zer @1 forer Frlleor aifirers et gr1 foAfd 16-03-2023 &1 Ya @it &
ufafafer 4! RAJENDER SINGH & 9y fopar mar qur va # affegifod afy ud Sfta gRen saawisf &
AFSBT & ofaR gufefd o urar man ofa: a vae &Y A Tar e YReMIHTO UF B1 AdiHIG
(Renewal of Fire & Life Safety Certificate)(T70et0E0 @1 3ifinii Juft) Assembly & f<rfd ded
fafsr 18-03-2023 & 17-03-2026 & 3 auf & ford 39 = & A1y f&an o @1 @ & wat o gl A
&1 A-gUTer foba ST aur Yad & 39 Tl U &1 Ao Puifva gagafy & erarfd g9 s S
AUt FdiFitdeor 3 gd e o, wfid afirem oawnsit & fharia wes @t e aoet gt |

Note : g8 Yfi YHIUT U AEAIGY §@IT 18-8:-90-8-2022-905(34)/2016 éﬁﬁqa
gfery aFurT-8 ferd 07.01.2022 & %A 7 frfd fear o @1 2l

grferard ﬁ@%w%éﬂmﬂﬁww@awmmﬁ?@w
e @1 wafd faum 4 enfee s s sifard gnm|

gy YT-UA_ AT G e e, saene & snur oy frfa fm on v @ | g e ure st w Prfa gwmor-va ar
g | g garor-uz yf / vas & varftea 7 afioin &) garfor =8 e 2 |

R (Frfm sfterd)

A

ﬁﬁaﬁo‘aaﬁmm 18-03-2023 L)
: GHAZIABAD Digitally Signed By

(RAHUL PAL)
[49CF BBOABDAG4910CAEAS 035187DB1AS6889CBDF)
18-03-2023
/({ )u}‘) ‘\
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mfSTardre fdwT yrfera e

fasmra ger, miSrarre |

Tadad
)
1.5.0.-9001-2000, {7 1.5.0.-14001-2004 T vive

wig —. (DY / vada -8 /2019 ”/( |19
e ¥,

o o Rig

frarfl—wRT w203 /2 U4 122/1

Rrererge weifer mfvmarers |
fava— T w203 /2 vd 122,/1 IW Ricdravye waiter mivrmare w fffa arafie @ w

RN P Yo T R D T A |
eIy

DU SWIGT [IvId MU gRI @RI G@1-293/2 Gd 122/1 4 Rideexqe g
i W T IeRe aw o Wiefo 3w At ylerer § yeqga b qar o
QT T AARE W Al TeioRr Sureder Feiqdr gR1 Al 13052019 @ I Yo
% G H W0 59,18,630.00 UG AR W B AG H w0 9,012.00 ARMUT dedl g wWiafar war #l )
| o &9 ¥ MU R ok T & A% H T 9,01200 &l femve gve drferd Suywgdd
J0%0 ARIFR MRTAEE Td I Yob & 7S § 60 29,18,640.00 WRANGRYT w1y i G fdar a1
o7 | SRy JRIMUG TFH GFRIRT 0 30,00,000.00 (W0 ¥ AN W) W Yoob & He H 310 GRI
< af @ fobedt § ST R B SRR b T o |

SR dcpd | D YA 0 W GErPaydd faar avd gy sy 9 i w6
30,00,00000 (%0 T g ) b a¥ # 04 A4S el # oo fad) S @ wdafa gd
Td wfoaell & ol Suee Weled gRI Ya @ T © | e QU e 2

ferifap

o AR | g R | @ @ 12% it Q FRI

10.082019 | %50 7,50,000.00 %0 90,000,00 %50 8,40,000.00
10112019 | 0 7,5000000 | %0 67,500.00 %0 8,17,500.00
10022020 | %0 7,50,000.00 %0 45,0000 %0 7,95,000,00
10052020 | %0 75000000 | %0 22,500.00 %0 7,72,500,00

ard: ! PR fdar smar @ 6 srae e gl @l SudarR (b g Rl

oy qd widyawer @iy & S @ gRad o |
%@0 0b| |
SUINICERE! /lu ul 3
qiofdowro, miSrndre |
. (%
Yy
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20

mioraregre e giftiexer TIEe &1 U9HIeG 194 /0 Udde
SH—08 /2019 feA7 20 /06 /2019 & T=H H WIRT H0-293 /2 Ud
122/1 IM Rp<kR wdiel mivaEe w® [Afd W afeer wHqeie
B W ARINUT ITHA Yob DI UIAGHROT DI H FURT I8 Yo A1
foRd IR o1 &) fear mar 7|

UIEHROT HIY H ST I Yodb &I fJavor—
gRIRr - fafy sioe Ho g fafd
2,50,000 28.03.2018 503793 / 27.03.2018
4,50,000 28.03.2018 435927 / 27.03.2018
200000 14.03.2019 001096 / 13.03.2019
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300000 27.03.2019 001107 / 25.03.2019
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Nagar Nigam Ghaziabad

e 8 3w
T [0 MN1F/1007 122307369 S\ Mohan Nagar
YEIEE WO AUTO GENRATED Rgear Garima garden
aw Rajendra Singh (Ram Vatika) qar Sikander Pur, Garima Garden
hﬁﬁmﬁm@(ﬁa) &I T AR Iy §E&AT T H1 fagor l[sraﬂr yaRRR0/RA0
-I
MN77511 ERSZNGZLE SToTa 2023-2024 ||
98896 |
Har/gasT |
Payment Mode- Cheque , Cheque No 122986 el WTod 98896 "
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wm 07/10/2023 Igi'zsgggcelpt is valid only After Realisation of the Cheque/DD £ &
Jnfzar Al AR
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Pay online at

www.onlinegnn.com
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fad o F A AR 13/04/2023 faer weur 2324MN77511
fredRr ad 2023-2024 e @aar MN77511
——
=~ AeEEa . 7838736668 ars dear 64
am| Rajendra Singh (Ram Vatika) e wEAT 293/2-122/1-B
Ranafa: Lt Ram Singh HIgedr Garima garden
Tt 377727 COMMERCIAL-Farm
House
q4dn: Sikander Pur, Garima Garden -
|ﬁam:sqaam~;ﬁar/3ﬁaar( FT H Hd dF “ SATTA
.[ 1 HIAR AT
37772.70
2. TEHA WFT (20%) 7554.54
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4. ST T FT T S (12%) 0.04
30218.50
Id. HIAT A T TR (T F 1)
6. FdF IqAT
: 37772.70
7. FAHE 9 FE (20%) 7554.54
8. SIaR SHrT 2023-2024 34338.80
10 Sesmr Falehy U7 =OTH (1294) 4,120.66
! - 8677.62 |
10. SerE &1 &g URY (B & &1g)
1. TR/ 33 X aGAA 0.00
12, TlA W Fe (20%) oioo
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'ln. et & TR (e & ) 98896.12
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
VAKALATNAMA
IN RE : ORIGINAL APPLICATION NO. 294 /2023
In the matter of :

PRASOON PANT & ANR. iviissensissssasoscensvusovsswsansss APPLICANTS
VS
UTTER PRADESH CONTROL BOARD & ORS. ........RESPONDENTS

KNOW ALL to whom these present shall come that

VWE.... DT B ANMAT.... Lo Sl (lo-’{\ mnef g\?}/}\u

Pt LS B NATLEA. LD TY .. CaieRup S 2
1gﬁhﬁuﬁﬁ%&fga.mm@m.,..aﬁif.éﬁ.&m,z.@.;; e

HEREBY APPOINT M/S JBK SOLUTIONS { Advocates & Attorneys } ; through
SH. SUNIL KR, GUPTA (.ADVOCATE)( D/672/1990 ); SHAMITBOKEN ( ADVOCATE);

SH. MAHAVIR SINGH(ADVOCATE ) (D/B36/31) ; MS. SAVITA (ADVOCATE ) (D/3750/2018)

OFFICE - JBK HOUSE, D - 280, PRASHANT VIHAR ; DELHI-110085. PH.: 9868762219 ; WHATS
APP : 8178725405 ; 8860862219 ; ; Email : skradv722@gmail.com ; jpbksolutlons21@gmail.com.

.(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:/ THEM

1. To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or
heard and also in the appellate Court including High Court subject to payment of fees separately for each Court by me/us.

2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review revision.
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages subject to payment of fees for each stage.

3. To file and take back documents, to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or
in any manner relating to the said case.

5. To take execution proceedings.

6. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other acts and things which
may be necessary to be done for the progress and in the course of the prosecution of the said case.

7. To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

8. And I/We the undersigned do hereby agree to rectify and confirm all acts done by the Advocate or his substitute in the
matter as my/our own acts, as if done by me/us to all intents and proposes.

9. And I/We undertake that I/We or my/our duly authorised agent would appear in Court on all hearings and will intorm
the Advocate for appearance when the case is called.

10. And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case,

I'l. The adjournment costs whenever ordered by the Court shall be of the Advocate Which he shall receive and retain
lor himself.

12, And I/We the undersigned to hereby agree that in the event of the whole or part of the fee agreed by me/us 1o be paid
the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid
up.The fee settled is only for the above case and above Court. I//we hereby agree that once fee is paid, V'We will not be
cntitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee
shall be paid again by me/us,

INWIETNESS WHEREOT 1/We do hereunyOypet my/ot Iw{'tﬁlliésc presents the contents of which have been understood
I,_, me/us on this : .“I _(|;|) ol... ~ 7 AOMARCH Z APRILE L 2024, :\CCL‘]\IL‘\I \\ll\iccl to the terms of
<\)/

the fees,

Advocate

Client Client

o

—
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